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Tribunal has power to entertain. In such a case the petitioner
~has to approach the Hon'ble High Court. In view of this we hold

that this O.A¢ cannot be admitted and therefore, the same is
rejected at the stage of admission.
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6\&3\\‘3;‘“’\ the petitioner through shri p.K,Padhi,in this disposed

Seen the Memo filed by leamed counsel for

L\v\oq\ cmxux of matter for correcting a typographical error, This

0.A, has been disposed of in order dated 5.7,2000 and
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in the thimd $kngence from the end it has been typed

oﬂ\‘yﬂ’vﬁ 4= i
&1 \OK out that the Tribunal has the power to entertain public

interest litigation.The word *NO' has been dropped
pefore the word *power to entertain'.In view o‘_f this, the
above typographical error is corrected and it is
ordered that in the sedond sentence from the last
word 'No' should be incorporated after the word

'power to entertain’ and the corrected copy of the

AD )(7”‘/ C««% order should be given to learned counsel for both
ha ) v~y | sides.M,A. is accordingly disposed of.
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